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IN THE CENTRAL ADNINISTRATIUE TRIBUNAL : HYDERASAD BENCH
' AT HYDER ABAD

 ORIGINAL_APPLICATION NO.1462/97

ATE__OR_ORDER__:__08=07-1998.

Betuaan-=-

Mohammad Ali

. ens Applicant
And ‘

1. The Chiaf Enginesr,
Head Quarters Southern Command,
Engineer Shaka, Puna-=411 001,

2. Controller of Central Defance
Accounts (CCDA)(Pension),
Ground XXXVI, Oraupadi Ghat,
Allghabad~211 014,

see Respondants

Counsal for tha Applicant : Shri m;Pandujﬂanga'Rao

Counsel for the Reapondents : Shri U.Rajashuaf Raoc, CGSC

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

(Order per Hon'ble Shri R.Rangarajan, Member tA) e
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- office Memo dt.23-5-1994 of Department of Pension & Pensioners

Military Engineering Service as Store Keepsr Grade II from the

office of AGE(l), Suryalanka on 30-9-1995, Thareaftaer the

(0rder per Hon'ble Shri R.Rangarajan, Member (A) ).
None for the applicant. Shri V.Rajeshwar Rao, lsarned

stending counsel for the respondents.

2  The applicant in this OA is an Ex-Serviceman. He jdined

in the Indian Army on 15-4-1957 ana discharged from Military
Service on 6-8-1967, After discharge érom Military Service, the
applicant was appointed in M.E.S. as Storeman u;a.§,12-3-1970 and
he was made permanent in that grade with ef?aét fram 1-4-1988.
The applicant axerciaed his opt}pnkon 7-2=-1995 for counting his

past Military Service for civil pensionary benefits as per the
Weifare OM No.28/29/93-96ﬁﬁﬂ8). The applicant retired from
applicant mads requests for counting of his former Military service

for fPixing his Civil Pension. In his application dt.19-4-96

addressed to Resﬁundant No.1, t ha applicant had stated that he

has not received either sarvice gratuity or UWar Gratuity noy/ﬂilitaby

Pansio?}but Respondant No.2 issuad impugnad-letter.No.Gl/C/Eng/mISﬂ
XV dt.5-9-96 rejecting his case for cognting his fofmar Military
Service for fixing Ci-uil.' Pensicn. That urdar" of CCOA (P), Allahabg
was communicated to the applicant by lettes Na.1112/ALI/70/ELR

dt.7-10-96 (Page~12 Annexure-2 to the OA).

3. This OA is riled to sat aside the ordar dt.5-9-96 of. ras-

pondent No.2 by nnlding“ﬁhe sams as iilegal and arbitrary and for

/sC.
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a cohsequential direction to respondents fu count hia-rﬁrmar
military service por fixing his civil pension snd to ra-fix thae
pemsian—end faﬁily pénsion-and to grant all other'ﬁféﬁiﬁﬁﬁﬁﬁéyefita

an that basis including the details in regard to femily pension.

4, When the case was taken up ror final hearing, Shri V.Rajeshwar

Rac, lL:erned stending counsei for the reapondents produced a lattar§

Prom Commandar Works Enginesr besaring No.11073/C/35/E1B dt.20-6-98

(this lstter ia_td<en'on record). It has besn stated in that
Latter that the former military/war service in reapect of the appli=
cant, SKe¢Il has since been counted towards pensionary benefits and
pension payment orders are under issue. In viaw oé the above, the

0A has become. infructuous., Howevar, the respandantsiorganisation

shiwld inform the applicant in regard to the details of fixation of
. |

pansion/family.pansion and othar retiral bensfits within two monthaf

from the date of receipt of a copy of this order.

5. The 0.A. is disposed of as having becoma'infructuouig - No

(R.RRNGARAJAN) !
Member (A)

. &L' i‘ :-ﬂn\jj
Dated: 8th July, 1998, %%H‘?h4v”' I
Dictated in Open Court. (D 62.
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'13 The Chle? Englneer, Head Quarturs, Souther? r“c:m*r;and

Englnaer Shaka ﬁune. .3# “‘ . '»‘1

2 Pcnuroller a?*rentra] Defehce Accounts(ﬁﬁ?ﬁ)(?ens;cn) .

Fround KXXUI, Draupaﬁl Ghat, Rllahabad.

R Dne copy to hr-ﬁ;ﬁuﬁanduranga Rag, Aduucate ﬁAT Myderabad,

. r H
4, One cuny to rr Ve Hagequara Ran Addl LPSS,CQF;Hydarabaﬁ.
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I1 COURT
TYFZD 8Y CHERKED 3Y h
HPARED BY APPROVED BY, 77,
It THE CEHTRL ADMINISTRATIVE TRIZUNAL
HYDERABAD DENCH HYDERA 35D

THE HCH'ILE SHRO R,IANGARAIAK : m(A)

fND

THE HI w’ﬂfEﬁaﬂaL\g‘a jﬁT\E\\\ :'-

DATED : g\?b}?

——

SRDIR/JUDGMENT 5

M.A/R,A/C, P D) f .

in

N \l\é,?dchq;

ADMITTED AND I#TEZRIM DIAZCTIONS

DISPUSED IF WITH DIRECTIZNG ~
HISNISSED
DISMISSID AS WITHORAUH

DISMISSZINFIR DIFAULT






